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, ' l a  .

O.A. 2/ 90.

Paras Nath • * *A|)plicaBt^etiti©aer.

Kat-war©© Ram

versus

. . Respoadent,

H o b . Mr. Justice K, Nath, Vice Chairmaa. 

H © n . Mr. K. OhSLjY&, Member,

(Ho b . Mr. Justice K. Nath, V .C .)

h

We have hear^ the learned cQuasel for the 

licaat. Ai iiaterim ©rder was jeassei is O.A. 2/90

©la 4. i .90 iireetiag that the respoafieKts vjill permit

the applicaat to csatiaue to 'work as Ejd:ra Departmeatal

Male Pe©a at Post Office Sharifabad aai that a© appoiiat-

rae®t shall be'made oia the post heli by him. The orders

were passei t© issue sotices ia the matter ©f iaterim

relief. A copy ®f the ©reier was fives to the couissel

for the petitioaer oa 5 .1 .90 ,

2.  ̂ The grievaace of the petitioasr is this coiatfflnf»t

afplicatiosi is that o® 5.1.90 the petitioaer personally

visited the Post Offioe ami. brougt the stay ©r^er to

the aotice of the respoadeats but the resgomdeats preveia-

. ted the petitioiaer from workiag aafi iasteatt alloxi?ei

responieat No. 3 t© continue to work onthe post.
I

3. I e  the procee<iiTags of 19. 2. 90, it was sfeticei that

according to the couater in the origiaal applicatiom, 

the copy of iaterim^ orier had bees received toy the
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respondents oaly oft 11 ,1 ,90 .The applicaat was therefore# 

directed to file a smfFlaxieatarj affidavit t® fr©ve
T I

the fact# interalia, of serving the iaterira order oa

the respondents ok 5 ,1.90 itself. lath e  SnpplQTieiatary
•b

Affidavit, supported by the affidavit ©f village Prathaa
j

Shri Maagal/ although it is statefi that the applicaat 

has visited the Post Office on 5 ,1 .90 and iBformed the 

Overseer of ths passimg of the stay ©r^er, it is not
I

stated that the copy ©f the iiaterim order was also 

produced before the respoa(i.ent. ladeed in para 7 of 

the application, it is stateil that certified:.copy of 

the order was desfatched fey the petitioner to responiaat 

No. 1 under Certificate jBf Postiag osi 5.1.90* 'ihat

^ **■ 
iaiicates that a#fe«f the applicamt raight have visited

h/

the post office on 5.1,90/ he dii ®ot proitice the 

interim orier before the concerned authority. Therfi is 

ao question/ therefore/ of fiia^ag the respoadeats to 

fee gmilty of eommittiag thecoatempt. The pertitioa for 

action in contempt is rejected.

%
Aim. Member,

Dated:25.7.90

Vice Chainna©.


